ACT No. XXXIT or 1863.

Passep BY THE GOVERNOR-GENERAL OF INDIA 1N CoUNCIL.

(Recerved the assent of -ﬂze;Gove)'noé‘- Geneml on the 16&h December 1863.)

An Act to continue in force Act XX of 1862 (%o provide for the lovy of Fees and
Stamp Duties in the High Court of Judicature at Fort William in Bengal,

and to suspend the operation of certain Sections of Act VIII qf 1859 in
the said High Court).

‘WHEREAS it is expedient that Act XX of 1862 (Yo provide for the levy of
Preamblo Fees and Stamp Duties in the High Court of Judicature

) at Fort William in Bengal, and to suspend the operation

of certain Sections of Act VIII of 1859 in the said High Court), should con-

tinue in force for a further period from the first day of January 1864 ; It is
enacted as follows :—

I. Act XX of 1862 shall continue in force until such time as the Gov-
Act XX of 1862 conti- €rnor-General of India in Council shall by notification
nued till such date as

the Governor-Genersl in  Published in the Gazette of India appoint for its expiry.
Council shall appoint,
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No. of Act.
A.
Acr XTIV or 1836. Repeal of VI
—— XX orF 1836 to cease to have effect in N. W, P. . . XIX.
—— XXV or 1836,
Repeal of VI
—— XVI or 1837. o
—— XI or 1838 to cease to have effect in N, W. P. ... XIX.
—— XIV or 1839. Repeal of in so far as it applies to Bmi- '
' gration to Saint Croix ... VII.
—— Vor 1840. Extension of — to High Court ... XVIIL
—— VI of 1841. l : .
Repeal of L VL
—— XITI of 1841. § . :
'—— XIX or 1841. Extension of ——to British Burmah o L
—— XXIIT or 1841. Repeal of —— S VL
—— XVIII or 1848. Repeal of . VIIL.
——— XXV or 1843. Repeal of — e _ VI
—— VI or 1844. Repeal of Sections XVII to XLI and Sections
XLVI to LXVIII of ~— oo . 6.
! *
—— XIV or 1845 to cease to have effect in N. W. P, ... e | XI.
—— V or 1847. Repeal of ' R VIIIL.
—— VI or 1848. Repeal of Section ITI of
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Acr VIIor 1848. )
—— X or 1850. l

Repeal of
—— I or 1852.
—— XXIX or 1855, |
— XXX or 1855 as modified by |
Act XLIX of 1860 and L Bxtension of — to emi-}
|  gration to Saint Croix.

—— XIX or 1856 ...
—— XXVII or 1856, Repeal of Section XIX of

—— XL or 1858. Ixtension of to British Burmah

— T cor 1859. Amendment of ——

VII or 1859. Repeal of
—— VIII or 1859. Amendment of ~——oo

Proceedings in Civil Courts in British Burmah to
be regulated by ‘

e X or 1859, Amendment of -——
——— XIV or 1859. Extension of —— to Pegu in British Burmah ...

~——— XXII or 1859. Repeal of Section IIT of e—

~—— X or 1860. Repeal of Sections III and IV of
— . XXIIT or 1860. Repeal of Section IT of ——

—— XXXII or 1860.
Amendment of ——

—— XXXIX or 1860. j

—— XLVIIT or 1860. Section III of tok_ cease to have effect
in Slraits’ Settlement — —

—— TX or 1861, Extension of —— to British Burmah —

—— XXVIIT or 1861. Repeal of
—— XXIX or 1861, Amendment of

see

—— X or 1862. Removal of doubts as to operation of ——- in Straits’
Settlement :

VII.

XVIIL.

XV.
VI.
IX.

XIV.

VL
b,
b,

XXVII.

III.
L
XV.
V.

XXVIIL.
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Acr XI o 1862, Amendmeng of
- —— XVI or 1862. Amendment of cee
—— XVIII or 1862. Repeal of Sections XLVII to LII of $0

far as they are applicable to or have effect in the |

+  Bengal Presidency
——— XX or 1862. Continuance in force of
© —— T or 1863. Amendment of
ADMINISTRATION OF JUSTICE in Darjeeling ...

AxvaB, Rancoon, anD MouvrMeIx. Recorders’ and Small Cause Courts
in

AppEALs to Her Majesty i’ Council from judgments and orders in |

Non-Regulation Provinces
- ——-— to highest Civil Court of appeal in Non-Regulation Provinces
ARrTiciEs OF WAR FOR THE NATIVE Army. Act to amend .certain —
enacted in Act XXIX of 1861
B.

Bangs or Bencar, Mabmas anp Bomeay. Receipts of — declared
sufficient in lien of receipts of Sub-Treasurers
; ‘ :

BrneaL Cope.  Repeal of Regulations of ——. See Regulations
- Bomsay Cope. Repeal of Begulations of ———.  See Regulations

Hieu Courr. Judges of empowered to direct imprison-
: ment of conviets either m House of  Correction
or Common Jail

Buraan. Act to give effect to Treaty hetween King of — and
) ‘ Governor-General of India * - D e

———a—— BririsH. Act_to define jurisdiction and regulate procedure of
Civil Courts in ——

. Amendment of Act I of 1863 to define jurisdietion

and regulate procedure of “Civil Courts in~—— ..,

e e e Proceedings o Civil Courfs in —— to be regulat-
ed by Code of Civil Procedwre

e e — - JLecorders” and Small Cauvse Cowrds I weemee

i

XXVL
XXVIL
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No. of Act. -

C.-

Crovin Procepure Copr.  Amendment of
Ed

————e e Amendment of n respect of Process

issued out of High Court, Calcutta ... O XVIIL I
Proceedings in Civil Courts in British Burmah to | ‘
be regulated by e L
Craims against late Native Government of Oudh. Commission to in-
quire into —— XXX.
to Waste Lands. Adjudication of —— - XXIII.
Y Copr, Crvir, or Preu. Repeal of —— I

CoMMISSIONERS o inguire into claims against late Native Government
of Oudh. Appointment of XXX.

—————— (Municjpal) Straits’ Settlement. Extension of term of |-
Office of e R XVII,

CoNrFINEMENT of Prisoners sentenced by Courts, acting under the author-
. ity of Her Majesty, &ec., and of Prisoners convicted

of offences in Native States VIII.
ConsoLipATeD Customs Act .. VL.~
Coxviors. Imprlsonment of ~—— in House of Correction or Great Jail, _
y Calcutta .. .. .. - XXV.
. Imprisonment of either in House of Correction or
Common Jail, Bombay ... X111,
< Courrs, Crvir, British Burmah., Act to define jurisdiction and regu-
late procedure of o . ' I
. ) — ‘ . " Amendment of Act L of 1863 to
jurisdicti : ‘ XXIV
define jurisdiction and regulate procedure of
. Proceedings in to be regulated by Code of
. Civil procedure . o 1.
. ‘ o
e (N. W. P.) Employment and remuneration of Peons for service
< . of Civil Process 11 ~— .. ; X1.
‘ e, Recorders” and Small Cause ~—~—- in Akyab, Rangoon, and
. Moulmein ...° - o b AN
Cusrons Devarmueni.  Act to amend laws relating to administration |
« of e o VI..
N o Dvtids, Aanendment of Act XT of 1862 relating o e L. NNV
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. k No. of Act.

3 D. .

Darsrriine.  Administration of justice in District (;f — S ' X.

Dyries (Cusrons’).  Amendment of Act XTI of 1862 relating to —— XXVL

————on profits from property, &c., (Income Tax). Amendment of .
Acts relating to XXVIIL.

Dury (Excise) on Spirits used in Arts, &e  — XVI.

on goods imported into Rangoon from British or Foreign Terri-

tory limited in accordance with Treaty with King of Burmah. V.
: 3 : o
%
Euiararion to Saint Croix %1l
Expowymexts. Government enabled to divest itself of the manage- ! 7
ment of Religions ~———— XX. )
Tsrarns paying revenue to Government, N, W, P.  Partition of ———— XIX. -
Bxcisk Dury on Spirits used in Arts, &e. ... o XVI.
.
Fprs axp Stame Duries 1v Hiew Courr.  Continvance of Act (XX of | .
1862) to provide for levy of —_ ... XXXII.
XXV. )
G. . ;
Gazrrre oF Ixpis, Provision for publication of certain orders, &c., ; e
o XXXI.
Grear Jan, Carcurra.  High Court Judges empowered to direct convicts i <o
. . . . . - =]
to he imprisoned.in ~ or i1 House of Correction. | XXV, '
B {
H.
Hicu Counr, Bomeay. Judges of empowered to direct imprison- a
v sl X3 - .
ment of conviets either tn House of Correction or ’ =
Common Jail L XIIL.
. . X : . . >
mrerenm e GALCUTES. Continuance of Act XX of 1862 to yrovide
for levy of Tees and Stamp Duties in e XXX1L.=




Hicu Courrt, CarcuTTA.
imprisonment of conviets either in House of Correc-
tion or Great Jail ‘

Judges of and others empowered to direct

. Provision for speedy  disposal of business ‘in
Office of Master of
administered to Hindoos and Mahomedang in

for abolition of oaths

- and amendment of Civil Procedure Court in respect
of process issued out of -

ere

Hiwpoos Axp Manouepans.  Aboliflon, in High Cowrt, Calcutta, of
oaths administered to

House or Corrrcriox, Bousav.  Judges of High Court empowered to

direct imprisonment of . conviets in - or in

Common Jail .

» Carcurrs.,  Judges of High Cowrt empowered to

direct imprisonment of conviets in or In
Great Jail ... R
Humeereors. Pergunnahs Mahoba and Jeitpore in ~——— brought
under General Regulations

1.

Trcome Tax Acts (XXXIL of 1860, XXXIX of 1860, and XVI of
1862).

Amendment of ... ..
-

Provision for publication in

of certain or-

Tfv1a GAZETTE.
ders, &e. ..

J.

Jrrreore anp Manosa, Pergunnahs in. Humeerpore, brought under
General Regulations ...

L.

.

Liawp, Taking of for works of public utility to be constructed
- by private persons ov Companies, and regulating
o “construction and use of such works ...

No. of Act.

XXV.

XVIIT.

ib.
XIil

XXV.

XTI.

XXVII.

XXXI.

NXIT,
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Peons, Employment and remuneration of
' N. W.P.

in the Courts of the

. {. No. of Act.
|
M,
ManoBs AND Jerreons, Pergunnahs in Humeerpore, brought under !
General Regulations e ' X1T1.
Manonmepaxs AND Hixooos.  Abolition in High Court, Caleutta, of caths |
administered to XVIII.
‘Masrer’s Orrrce, Hicn Couvrr, Cavcurra.  Provision fov speedy disposal |
. . { .
of business in . : 7/
Mercuant Seavex’s Act (I of 1859). Amendment of ——— XV,
MovrLMEIN, Akyas, ANp Raxcoox. Recorders’ and Small Cause Courts
mn— ... oo XXT.
MeunicipAL CoMMISSIONERS, StrAITs’ SETTLEMENT. Lxtension of term of |
Office of A QY
N. I
I
: 3
Narive States.  Confinement of Prisoners convicted of offences in —— i VIII.
Nox-Reeuramiox Proviess.  Appeals to Her Majesty from judgments | ‘
and orders in . t I1..
I
NorTa-WesTERY Proviness. Lmployment and remuneration of Peons |
for service of Civil Process in Courts in X1
i
. Partition of estates iu — XI1X
' |
0. 1
Oatas 1o Hinooos aAxp MauoMEDpavs., Abolition of ————— in High '
' Court, Calcutta ) XVIII.
Ovvir Native Goveryuex®.  Appointment of Commissioners to inquire |
into claims against - XXX,
1)
ParrrTion or Estates paying Revenue to Government (N. W. P,) XIX.
Preu Crvin Cobr.  Repeal of . S I



w o

INDEX?TO THD ACTS.

Porics 1N Strarts’ SETTiEMENT.  Regulation of

LY

Prisoners.  Confinement of ~- sentenced by Courts acting under
the authority of Her Majesty, &e., and of ——
convicted of offences in Native States

Proceprre (Civin).  Amendment of Code of

- . Amendment of Code of in respeet of Pro-
cess issued out of High Court, Caleutta
-- . Code of

to regulate proceedings in Civil
Courts in British Burmah

-- , of Courts in British Burmah

Amendment of Act

J -
1 of 1863 relating to

Procrss 1ssvep ouT oF Hien Covrr, Carcurrs.
Procednre Code in respect of

Amendment of Civil

‘e

Provixers, Non-Regulation.  Appeals to Her Majesty in Couneil from
judgments and orders in -

& R

Raxcoox, Akvas, Axp Mouramuix,  Recorders” and Small Cause Courts
' in

Recerers oF SECRETARIES OF BANKS or BrNGar, Mapras, axp Bousay
' declared sufficient in lieu of those of Sub-Treasurers

Recorners’ Axp Syarn Csuvse Covwrs in Akyab, Rangoon, and Moul-
mein

ReavraTiony (Bexcan Conr), TX of 1810, Repeal of

VIof 1314, Repeal of ——

. XIX of 1814 to cease to have effect in
N. W.P.

XXVI of 1814, Section XIV of—— to
cease to have effeet in N, W, P,

| No. of Act,

XIX of 1810, Partial repeal of —— ...
IX of 1811 }to cease to have effect in )
XI of 1811 N, W. P. L3

I11.

VIII.
IX.

XVIIIL.

1.

i,
XXIV.
"XV

.

XXIX.

- XXIL
VL
XX.

XIX.

VI.
XIX.

X1
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 Recuiamion (Bexear Cops). XXIof 1817 7 -
o XVor183s |
¢+ Repeal of

XV of 1829

TIT of 1830 ) {

VII of 1832. Section Vof—— to cease '

to have effect in N. W. P, - ‘

VI of 1833, Repeal of —no

Recvramiox (Bousay Copr). XXII of 1827. Repeal of —— in part
IT of 1829,

Repeal of o

—_— IX of 1833, Repeal of ———

Recurarion (Mavras CobE). VIL of 1817, Partial repeal of —

TRecvrarioxns, Gexpran. Pereuunals of Mahoba and Jeitpore in Humeer- |
s () it !
pore brought under operation of -

Rentciors Byvownexts,  Government enabled to divest itself of man- '

agement of

Rext Act (X of 1850) Amendment of eo—nm
Rupran or Acts-~See _lets.

of Civil Code ot Provinee of Pegun |

or Rrcrrarions—~8ee Regululion.

8.

©8aiwe Croix. - Bmigration to -
AL e ol

Saarny Cavse Counrs and Recorders® Courts in Akyab, Rangoon; and
: - Moulmein .

- Serrrs Usip 18 Anas, &o. Exeise Duty. on —e—t

' ‘,S‘T_mif Durss.  Continuance of Act XX of 1862 to provide for Jevy
S of —~— in High Court

b

! NOV._of_Aet-.;

VI,

VI.
V.

VIIL

XX,

X11.

XX,

X1V,

V1L,

XXI.
 XVI.

XXXI1I,




~ INDEX TO THE ACTS.

No. ofyyActk. .

B (SJ.'AMP Acr X Oh‘ 186&) Doubts as to operatwn of in Strait’sy
4 : ~ Settlement removed and 1eqpectmg 1ate of' ox-
- change f01 payment of S e

B .+ XXVIIL
e DUTIES In Ind}an Cuuency in the ~

StrRAITS"” SETTLEMENT.

BExtension of term of Office of Municipal S
Commissioners in e ] XVIIL

: Lo -
TRegulation of Police in ——— .. . II1.

Sus-Treasvrers oF Carcurra, Mapras AnDp Boanay. Receipts of Banks i
of Bengal, Madras and Bombay declared sufficient in | : .

. . l
liew of receipts of o XXIX.

Suaapit (burying alive). Custody of persons convicted of participation \
m ——— . Vil

~Surrek (burning alive).  Custody of persons convicted of participation

n ——- 10,

T.

Temporary Acrs, To further amend Act XXXIT of 1860 (for imposing
Duties on profits arising from Property, Professions,
Trades, and Offices), and to amend Act XXXIX of
1860 (to amend Act XXXII of 1860), and Act XVI
of 1802 (to limit in certain cases the amount of:
assessmenb to the Dutics chargeable after the thirty-
first day of July 1862, under Aet XXXII of 1860,
and Act XXXTIX of 1860, and otherwise to modify
the said Acts). . PR XXVIL

To provide for the appointment of Commissioners to
enquire into certain claims against the late Native
Government of Oudh 7. XXX

To continue in force Act XX of 1862 (to provide for
the levy of Fees and Stamp Duties in the High
Cowt of Judicature at Tort William in Bengal, and -
to suspend the operation of certain Sections of Act ‘ -
VIIT of 1859 in the said Iligh Court). XXXIT. ”

g Wadeizttbieks,n gt ngrives Siater iy




| No.of At

- Prrary between King: of  Burmah and Giovernor-Greneral of India. |-
‘Act to give effect to —_ L : '

W. .
Waste Lawos.  Adjudication of claims to —— xxm. &

Works of Public Utility, Taking land for —emmemm and regulating
l XXIL

construction and nse of ————o ... \







